
Matters unde1" AGRAHAYANA 26, 1903 (SAKA) 

now urge the Government of 
india to reconsider this decision 
"at the earliest. I also call upon 
the Government to take necessary 
steps to start the work on the propos-
ed G<>a University without any fur-
ther delay_ 
(v) DEMANDS FOR ESTABLISHMENT OF 

A TUBEWELL CORPORATION IN RAJAS-
THAN 

SHRI RAJESH PILOT (Bharatpur): 
Sir, under Rule 377 I would like to 
draw the atention of. the Government 
to the followin2 matter of urgent 
public importance. 

The drinking water availability in 
villages in aajasthan is still far trom 
satisfactory even after 34 years ot 
f·reedom and people have to walk miles 
to fetch water. Establishment ot a 
tubewell Corporation should be given 
top priority to solve this problem. In-
itiatlve from Central Government 
should be taken immediately and the 
tubewell Corporation should be estab-
lished in cooperation with the State 
Government without further delay. 

(vi) DEMAND FOR SETTING UP OF 
JOR INDUSTRIES IN ~ PuBLIC 

ECTOR IN GWALlOR.CHAMBAL DIVISION 
OF MADHYA PRADESH 

SHit! MADHA VRAO SCINDIA 
(Guna): Sir, under Rule 3'77 1 would 
like to draw the attention of the Gov-
~rnment to the urgent need for set-
ting up a Major industry in the Pu~ . 

lic Sector in Gwalior-Chambal Divl-
ion of Madhya Pradesh. 

Gwallor .. Chambal division of MadhYa 
Pradesh is one of the most economi-
cally backward areas in the country. 
Due to the existence of bu~e ravines 
and the constant roslon of soil along 
the rivers such as Chambal, Sindh 
and Kuwarl which flow 'through It and 
the hilly terrain In a fairlY laree :part 

th r gio , the land available for 
u tivation Is much too inadeauate not 

me ely to meet mployment r quir .. 
. en's ut a1 0 to provIde- v n a sub-

stence level economy for a large 
J) rean age of . ol)ulatlon Uvl!12 In It 

rural areas. Except in Gwalior city, 
non-existence of even private major 
and medium industries in the region 
~enies them alternative . avenues 01 
employment. 

The Prime NJ.in!ster, Shrimati I dira 
Gandhi has said that the Government 
'would give priority to setting up 0 

industries il} economically backward 
areas, but no major Or even medium 
industry in the Public Sector has been 
set up in Gwalior-Chambal DivIsion 
since Independence. Recently when 
the M.P. Government announced it 
decision to set up regional industrial 
development corporatIons, initially 
Gwalior was not included in the list of 
the cities where these corporations 
were to be set up. I am. grateful to the 
Chief Minister of Madhya Pradesh for 
.havin~ subsequently accepted my 
suggestion and having included Gwa-
Hor as well in that Hst. 

The economic backwardness ot the 
region is the most important factor 
responsible for the recurrence ot the 
dacoity problem. The setting ux> 0 
two major industries in the Public 
Sector at convenient centres in the r~ 
glon would prove an incenHv for 
starting small and medium ancilliaty 
industries. It would thus !!o a long 
way in removing the econom c back-
warrln ss of th r gion and also act 
as the most ffe tive measure towarJs 
th eradication of the decoity probl m. 

I t is hoped that the Government: ' 
would give serious consideration to 
the pressing need of sett'ng up such 
major industries In the nubli sector 
in Gwalior-Chambal Division. 

(vii) DE ND BY G OWERS IN HY 
PRADESH FOR PERM I grON TO ExPO 
URAD W1tOLE OR D AI . TO ST LISE ITS 

PRICE 

DR. VASANT KUMAR PA IT 
(Rajgarh : Under Rule 377. I would 
like to draw tb attention of the Gov-
ernment to the followin matter of u 

nt ImJ)ortance. 
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. [Dr. Vasant Kumar P ndi ] 
.. Before the . Khalil season stat led, 
ere was skortaie ot Urad pub 

whole due to which the Govermnen 
thought it wise to import the same to' 

ssin demands. How" 
• r. Kharif season i nOw over. 
T _ e po 'tion obtainin indicates a verY 

PI) of thi commodity. Madhya 
p :educes. maior quantity 0 

t teC.ent months. 
i t ep,tember. the prices 0:( 

Urad, 0 at- the ca~ ero $, in. the diS-
let 0 KhandwCll and many other 

t of, M Y, J?tadesh, have cra$h~ 
d~ n In D . than Re. 100 per quin-

1. he down t~end ·is yet persistinc, 
. Ch b 0 Commerce of M dhYa 
d d . varjous otber tradini or .. 

ha u g~sted . to the ~-
., CQmm' that the,; 

hould n nru. e port 0 Utad 
J)ulse whole or lJr d · Dal countrlea 
lik Ceylon and Middle-East. This 

ould s - 1 t llrice ot U d Vi - Ie 
' nd remo~e th panic from the minds 
of th fa - ' T'S who ufferirut he v.y 
los . ' d\u:i ' to low price . "Beside _; the 
Dai · NLill Indu ry will 150 t suffi .. 
cient war "in' rnillin,fit- 'VIi G Urad Th 

al M 11' As iation of Khandwa have 
hi tel gr m to the G'Ov rome t to 
view t e pOI:CY r"egarding ' Urad 

whol ' and to allo e ports as a ·stabi-
sing factor to p p up ' th market in 
adhYa Prad h. B aUowin~ ort 

of' 'Orad pulse nd Dal th Govt. will 
also earn good foreign exchanfle and 
. alance of exchange " spent f6r Urad 
ulse imports early this year. I hope 

the G vernment will act soon to p e---
ven further loss to the UrAd produ-
cer and avoid a likely erisis in other 
commoditie. The announcement of 
Government decisIon to allow expo1}ts 
() Urad pulse and Dal immedia tel' 
will b the timely action necessary in 

present crisi •. 
3 I 

' ~ Hi) Dema d 1. r stoPPlng orculation 
the ftIm "Men A az Suno~' . 

SHRI G AM NABI AZAD (W 
hi ): Und r Rule 37 , r _ auld l1h 

dr :tention ot. the Un' 
.1 

The story is tba t the U 
Minis f,1 Home Secreta.ey and 
:[ G .P. are ma . the beads ,of th 
gang of smugglers and anti-so~al ele-
_EUlis. 

This story is not only in bad taO " 
but it is also highly deroiat 
defamatory in nature, eastlnl 
sions on sueh personalities in 

e. 

It J"efore, r. uest the Gov,ermnen 
'i • at 11 stop the. circulation of 

the Film an k action aa-a! st tl1 
ducer of th _ sa"d 

13.0% hrs. 

hok Sabha adjourned fOT Lunc 
ou1'Iteen of t.he! c lo.Qk.. 

The' L,()1c Sabha re...a.s-sembIed afte".-
LuftlCh at seven minute past F<>urt 
of the C'£oek. 

,[SHRI HARINATHA MISRA in the ChaiT] 
STATUTORY RESOLUTION HE: AP-
PROVAL OF PROCLAMATION IN 
RELATIO TO STAT OF K ALA 

~ND' 

SUPPLEMENTA Y DEMANDS FOR 
GRANTS (KERALA) , 1981 .. 82 

MR. CHAIRMAN: Now, the Hou 
will take up Items Nos. 10 and J 1 fo 
which 4 hours have been allotted. Th 
hon. Minister will be replyin~ t '5-30 

.M. 

Motion oved: 

UThst he r speclive supplem.en-
tal)" sums not xoeedinR the amount 
o Reven Acoount and Capital Ac .. 

. count shown ' in tile third column of 
th Ord a er be rr II ed to t -e 

SId out' of the Con Uda 


